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2'i1 The rsspondents have not disputed that

^ the date the applicants vsere disengaged io'ef

i|6i96 they had put in the required number of

days of continucas service to qualify them for
the grant of temporary status in terms of
Casual LabourC Grant of Temporary Status ) Scheme

fi•frctilated vide DI^VT's CSW dated 10o^'^3» The

Tribunal has since held in CP No'^45/94 in

©A 346/94 that it is not necessary for a

Casual Labourer to have been in service

on the date the Scheme came into operation# to

qualify,him for the grant of temporary status
I

in terms of the said Scheme^ and even those in

service after that date but who had otherwise

put in the required period of continuous service

would be eligible for consider at ion of

temporary status in terms of the Sc.hsmQ'.'^

Thus in the present case the applicants

vaer® entitled to grant of temporary status on

the date they completed tte necessary period

of qualifying service which was well before

ipl96# though no formal orders vsere issued

regarding conferment of temporary status and

therefore the respondents® action in not giving

them one month's notice before disengagement

or one month's wages in lieu thereof constitutes

an arbitrary infraction of JVovision NoW of

the Schemef
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(  ̂ This CDA is therefor® disposed of with

the following directions?

1.) The respondents will release 1

month®s wages to the applicants

within 2 months from the date of

receipt of a copy of this judgmessfeo

2.) Subject to availability of work they

wi 11 c ons ider re®eng ag ing tl^

applicants in preference to outsiders

and those with overall lesser length of

^  past service »i

^  3.) In the event the applicants are

re-engagedp tha respondents will

pass necessary orders regarding the

grant of temporary status to the

applJteants after taking into a:count

^  tbs past service put in by ttem,

which will be effective from the

date they completed the requisite

period of qualifying service^ii' Ttese

orders must be passed within 1 month of

their re-engagement

4.) Thereafter it.will be open to the

applicants to work out their right

for regular is at ion in accordance with

law and relevant instructicns, subject
i

to their eligtoility and availability

of regular vacancios j!
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5« This OA is disposed of in terms of

paragraph 4 above^ No costsf
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